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ELEVENTH REPORT 

(SECOl\D LOK SADIIA) 

I the Chairman of the Committee on Absence of 1Ien1bers , . . lr011 the Sittings of the House, having been authorised by the Coinmn· 
present this their ElevcntK Report. ''l, 

2. The Committee held its si.ttin.g on the 17th Dlccmbcr, 19~8. 
The Committee considered appllcat1ons for leave of absence fi· 

l)J~) 

six 1ncmbers. The recommendation of the Com1n1ttce with 1 cs!)ec~ 
to each application is given below: 

:t hri U. l\1uthuramalingn Thc\'ar.- The 1Vlemb0r has appl lt:<l 

for leave of absence for the cnti rr period of Sixth Session ( J 7:n 
November to 20th December, 1958) as he is detained 1n Jail. Th~ 

Committee recommend that leave may be granted to the I\I 'mbrr 
for this priod of 34 days. 

4. Shri B . Pockcr.-The Membrr has applied for leave of ah"cnre 
from the 17th November to 8th DecC'mber, 1958 and for two ,,.L '· s 
further on account of illness. The total period of Qbscncc of the 
Member from the 17th November to the 20th December. l '))3 

amounts to 34 days. The Committee recommend that leave may t~ 
granted to the Member for this period. 

5. Shri S . C. Choudhury.-The Member has applied for lean! CJf 
absence from the 19th August to the 27th September, 1958 durin~ 
the Fifth Session and from the 17th November to the 29th November. 
1958 during the Sixth Sessi6n on acco~nt of illness and certain pro· 
fessional engagements. The Committee r ecommend that leave m<iy 
be granted to the Member for this period of 53 days. 

6. Shri Bishan Chandra Scth.-The Member has applied for lca\·e 
of absence from the 17th November, 1958 to the beginning of third 
week of December, 1958. The total period of his absence from the 
17th November to the 13th December, 1958 amounts to 27 days. Th~ 
Committee recommend that leave may be granted to the Member 
for this period. 

7. Shri Laxmi Narayan Bha.nja D~o.-The Member has appl ied 
for leave of absence for the entire period of the Sixth Session (17th 
November to 20th December, 1958) on account of illness and work 
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to a personal law suit in 1hP High Cnurt. Th< C<>rnrnittf'.c 
due nd that leave may b granted 1 o the MPm bPr fo r th i-- pr ri<,d 
recomine 
of 34 da s. 

hri Keshavrao Marutirao Jedhe.- The Mernber h::is appliPd 
or 8jeave of absence for the entire period of the Sixth Session 11 ?th 

f ovember to 20th December, 1958) on account of illnes;. The 
Committee recommend that leave may be granted to the Member 
for this period of 34 days. 

NEW DELHI; 

The 18th December, 1958. 
MULCHAND DUBE 

Chairman. 


